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MR. CHAIRMAN : Motion move:

“That the Bill to provide for comprehensive and compulsory insurance of Safai Karamcharis
against any mishap connected with their work to give them economic protection, safeguard
their interests and for matters connected therewith, be taken into consideration. ”
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SHRI K.S. RAO (ELURU): Mr. Chairman, Sir I whole-heartedly support the Bill that has been brought by Shrimati
Krishna Tirath. In fact, this kind of discussion, in this august House, will create confidence in the entire sector of
the Safai Karamcharis spread over the entire country. At least, they will realise that this Parliament is discussing

about their conditions and they have got sympathy and support for them. Basically, this is very important in that
direction.

[ am thinking all the time that the work culture in this country needs to be changed. Unfortunately,
because the social respect is not there for doing such works, people are prepared to do white-collared jobs
and not going to the field. They do not want to spoil their clothes. They do not want to touch mud or they
do not want to touch any material, straining themselves, sweat themselves and they want to do white-
collared job only, without getting themselves strained. If you want a paper to be transferred from one table
to another table, they are ready to work. That means, people are prepared to work as an attendant but not
as a worker anywhere. When this was the work culture in this country, obviously, we can imagine what is
the condition of the Safai Karamcharis which will be much worse. So, naturally, as she has proposed, I am
also of the opinion that they must be given all support from the Government — security, support and basic
needs. Now, we have been seeing, time and again, in every State politicians, bureaucrats, officers, judges
and journalists are being given houses costing crores of rupees. But we do not look to them. If they have
to get two cents or 50 square yards of land not in the heart of the city, but at a remote place, even that, they
are not getting on many occasions. They have to go round the politicians and officers time and again, beg
them and do everything possible. Still, they are not sure of getting it. So, we must change this policy
itself. Before we cater to the people who are well placed, we must serve their needs first and then look to
the other sections of the society. They should not ask for the basic needs like food, shelter, housing etc.
We must provide them all these things. Even in the case of housing, the Government must think that it is
their responsibility.  Sometimes, it can be made as mandatory. All those people who are engaged in, so
and so profession, will be given these minimum facilities of education, health care, housing and then
subsidisedfood. Even cheap and subsidised transport must be provided to such people. If these facilities are
provided, then people will start working in all those areas. Otherwise, you will find a day when nobody
will work. Nowadays, everybody wants to give orders to somebody else to do some work. This is the
pathetic condition of this country today. That is why, we are not able to generate wealth.

Why have the other countries come up? Once, I visited Israel. I saw a farmer was working in the
field. I also saw that his entire clothes were dirty, not to be seen at all. He was physically working himself



in the field. I thought that he must be a worker working in the field on behalf of the farm owner. After
completing the work, I saw him in the Dinner. He came with full suit. I could not recognise him. Later on, |
understood that he was both the owner and worker. So, that is the type of culture that we need to introduce
and support in this country also. But that culture is not available as on today. The society itself is looking
down upon such workers. If I say that [ am working in an Airlines, I am respected. Suppose somebody says
she is an Air Hostess in an Airlines. Of course, she is good looking but the job she does is only serving.
But if the same serving is done in a roadside hotel, she is disrespected. That means, some jobs are being
looked down upon. The people who are engaged in that profession are being looked down upon socially.
That also has to be eliminated. We should bring forward some regulation or act to punish those people who
look down upon such workers doing such jobs. That would generate confidence. Irrespective of the nature
of work that I do, I must have respect in my society. It is not because of the profession that I am engaged in
that 1 receive respect. It is not because that my clothes are soiled that I am not respected. I must be
respected as a human being and that feeling must go round in the country.

As has been suggested by Shrimati Krishna Tirath, I wholeheartedly support this Bill to provide for
free health insurance to such workers. At the same time, they must be provided education, housing etc. It is
not a formal education that I suggest. I also feel that separate classes must be conducted to them to infuse
confidence and to dispel the inferiority complex from their minds. Such workers are no where comparing
the other citizens in this country. Maybe, somebody is getting crores of rupees. There can be disparity in
economics. But it cannot be the reason for showing disrespect to other professions. So, that feeling has to
be eliminated. I feel some separate classes should be conducted for them exclusively.

Similarly, a fund must be raised for such workers. Suppose a boy in a worker’s family is interested
in education or something else. In such a situation, the Government must come to the rescue and provide
financial help that is required without their begging. If these things are done, then, there will be respect for
human beings.

Now I come to the condition in which they are working. It 1s very unhygienic. They are prone to
ill-health. So, the conditions are also to be improved. Or, the instruments that are provided to them must be
such that they are not subjected to the unhygienic conditions. Therefore, that aspect also has to be taken
care of.

Though we discuss about the Safai Karamcharis yet there are many other areas. Till the other day,
in my State — I do not know about the other States — if a girl were to go for a nursing course, people used to
think 1t is taboo, it 1s a profession less in importance. But I am happy to say that today there is respect for
the nursing profession. There is so much demand for the nursing community. Even doctors are not getting
that much pay in the United States of America. They are not having that much demand. Hundreds of
thousands of nurses are in demand even in the western countries. Similarly, people who are working in
other areas also must be protected in the same manner. I do not want to take much time. While supporting
her to bringing forward this Bill to provide healthcare, I feel many more things like shelter, provision of
subsidised food, education etc. are necessary. Basically, they must be provided these facilities first rather
than the other sections of the society.



With these words, I congratulate Shrimati Krishna Tirath for bringing forward this Bill and creating
confidence in the minds of the entire people who are engaged in this profession.
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SHRI C.K. CHANDRAPPAN (TRICHUR): Sir, I am extremely happy that the problem of Safai
Karamcharis is discussed by this august House and I thank our colleague, Shrimati Krishna Tirath, for
introducing this Bill.

It is one of the most downtrodden sections of our society but is perhaps doing a job which many
others would not like to do. I remember, it was perhaps Mahatma Gandhi who said that this job also is a
respectable job because without that if you do not clean your surroundings you would be living in filth and
dirt. So, he even suggested that everybody should clean his toilets and all that. That was to give a kind of
respectability to this job.

Now, even after such a long time, we are reaching 60 years of our Independence, we still have a
Safai Karamachari who is still recognised by the society as somewhat untouchable. In this situation, how
social respectability should be given to them is one thing, their economic emancipation and also they get
certain benefits by the society are also very important. This Bill envisages that.

Now, they are one of the most unorganised sections in our society. They do not have powerful trade
unions to protect their cause. To that extent they are unorganised and unprotected. If the Government takes
some initiatives so that minimum protection to their life and respectability to that job is added, that would
go a long way in giving them confidence.

Sir, their life insurance, other insurance and some facilities to educate their children, etc. are to be
provided. The abuses against them also should not be there because they are treated almost like slaves by
the society. So, when the Government thinks of bringing in a legislation, there should be a comprehensive
legislation by which this section of the society is given social respectability, economic emancipation as
well as insurance protection, medical care and

education care and all that. 1 hope the Government will take these opinions of this House and bring
forward a legislation to protect the Safai Karamcharis.

PROF. M. RAMADASS (PONDICHERRY): Thank you for giving me an opportunity to speak on a very
important but unfortunate section of the Indian society, namely the Safai Karamcharis. I am indeed happy



to appreciate the concern of Madam Krishna Tirath in this section of the society which has not been taken
care of either by the State Governments or by the Central Government or by voluntary organisations.

Safai Karamcharis perform a large number of menial jobs. Where other people are afraid of taking
up these jobs, these people take them up willingly and they do them with a greater amount of risk, hazard
and unpleasantness. The earlier speaker described how they work in the field. They undertake sewerage
work; they take up sweeping work; they take up washing work, cleaning work and all kinds of works
which any decent person in the society can take up. Look at the social composition of the people who are
involved in these dirty and filthy works. They are all mostly from Scheduled Caste communities, most
backward communities and they are almost treated as unapproachable and untouchable by others in the
community.

Shri Chandrappan said that Mahatma Gandhi was worried about it. More than Mahatma Gandhi,
Dr. Ambedkar was the first person who asked for social and well as economic emancipation of these
people. Socially they are working as an outcaste by the upper caste people and other community people.
Therefore, social disrespect is not there. If you look at their economic conditions, most of them are
working in the unorganised sector and they are subjecting themselves to all kinds of exploitation. To put it
in the economic language, [ would say that the productivity of these workers 1s greater than the wages they
get. In many of the occupations in which they work, they are working like seasonal workers; they are
working in an underemployed capacity or in most cases they are unemployed also. In a month, they work
for five days or ten days and they are terminated. There is no security at all. There is no social security or
economic security for these people and corresponding to their productivity, corresponding to the master for
whom they work, their wages are abysmaly low. They create a surplus in the society which is being
exploited. This is what Karl Marx said that most of the proletariat, the working sections, working
segments of the society, are being exploited by creating a surplus value. Surplus value goes to enhance the
welfare of somebody else who is not willing to do such tasks. Therefore, economically they are getting a
pittance for the productive work which they do. Therefore, their economic exploitation; their pay is not
corresponding to their productivity, and they are not respected socially. Therefore, we have to look at this
problem in a holistic manner.

Madam said that we should bring a comprehensive and compulsory insurance scheme. Maybe that
is one of the ways by which we can protect these people. But, what we will have to think is a whole
package of methods that should go as an integral part of our policy to protect the unorganised workers.
Even today, the country is not ready with a comprehensive legislation to protect the interest of the
unorganised workers. This Government has given a social bent to policies. As far as [ am concerned, today
this UPA Government alone has given a social direction, a social bent to the development of the people.
Although we are concentrating on economic issues, we have brought National Rural Employment
Programme; we have brought National Rural Health Mission. All these are directed towards social
betterment of the people. Social betterment of the people cannot come or will not come if this unfortunate
section of the society which is numerically strong, is brought under the fold of social legislation of the
Government.  Therefore, Sir, the UPA Government should think of contemplating a kind of a
comprehensive economic package as well as a social package so that their conditions can be ameliorated.
[r30]
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One such measure is the Insurance Scheme, and this Insurance Scheme has to be evolved for these
people because they need our sympathy, our support and patronage. This Parliament should send a
message to these people that the parliamentarians of India are here to speak for them. It was not Dr.
Ambedkar, it was not only Mahatma Gandhi but also the present parliamentarians are equally concerned
about them and we would bring the Insurance Scheme.

When you go for the Insurance Scheme, you have to think of premium. Who will pay the premium? These people
are getting only Rs. 10/- or Rs. 15/- per day, which is not even sufficient to meet both ends. They are not able to get
three meals a day. They do not get any basic amenities of life. They are a secluded lot and unapproachable lot.
Therefore, to expect these people to pay premium for the Insurance Scheme would be too high a task. I would feel
that the Government, maybe the Ministry of Social Justice and Empowerment must pay their premium. Before that,
the Government must undertake a nationwide survey of Safai Karamcharis. If I ask the Ministers here what is the
number of people who are involved in this occupation, perhaps they may not be ready with an answer. Therefore,
what we should do is that we should undertake a comprehensive survey of these people to know their socio-
economic conditions. We have conducted a survey in respect of Scheduled Castes and Scheduled Tribes, and we
have now enough data on how they move horizontally and how they move vertically but we do not have such a data
as far as the economic and social conditions of Safai Karmacharis are concerned. Therefore, the first priority in
any scientific analysis of their economic condition and improvement of the condition of the people is to undertake
an on the spot study, a situation analysis of these people, which can come only through a comprehensive enquiry, a
comprehensive survey, and that has to be done. We must analyze the situation and then think of the ways and
means of it. Therefore, I would request the Ministry of Social Justice and Empowerment to take up the survey,
assess their situation and take remedial measures.

With regard to the premium, Sir, I would feel that the entire premium must be paid by the
Government agencies including the Ministry. [ would also think that the Government should constitute a
National Board for Safai Karamcharis. At the State level we are creating variams. We create
nalavariamsfor agricultural labourers, industrial labourers and other people. These people are, as it has
been said, the most disorganized set of people. They do not have a bargaining power. They do not have
union strength. Therefore, it is for us and it is for the Government to organize them in the form of a
National Board for Safai Karamcharis, which can take up their welfare measures and economic measures.
Therefore, insurance is a necessary condition for them but that is not a sufficient condition. The sufficient
condition is that we must take up a plethora of measures on their economic improvement, educational
improvement, health improvement and overall improvement of housing, surroundings and situations in
which they live.

Therefore, I am happy to associate with this Bill moved by Shrimati Krishna Tirath but at the same
time, I would like to expand this Bill so that we can bring a comprehensive legislation to protect their
interest economically and socially.
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SHRI S.K. KHARVENTHAN (PALANI): First of all, I want to congratulate and thank our hon. Member of
Parliament, Shrimati Krishna Tirath as she has come forward to bring this Bill, Safai Karamcharis
Insurance Scheme Bill, 2005. It is about a neglected community, the neglected labourers, residing in the
urban and village areas. Now, we are discussing the future of the Safai Karamcharisas to in which way we
are going to help them.

The word ‘Safai’ means, those who are involved in cleaning. They are not only cleaning the streets,
not only cleaning the public places but they are also engaged in cleaning the individual’s houses. They are
engaged in cleaning all the houses. Not only males are engaged, but, if you go to the villages or to the
municipal areas or to the Panchayats, females are also involved in this job. Children, below the age of even
10 years, are also involved in this job. They are cleaning the houses. They all participate in cleaning. But
either under the State Government or under the Central Government, if we are doing anything for their
welfare, this is the time to think.

Our UPA Government and our hon. Prime Minister, Mr. Manmohan Singh under the guidance of
Madam Sonia Gandhi, for the past two years, have introduced so many schemes for the welfare of the
OBCs, SCs and STs. Our hon. Ministers, those who are in the Ministry of Social Justice and
Empowerment, are also concentrating on the uplifiment of the poor and downtrodden.

Actually, by providing insurance to the Safai Karamcharis, can we help them? For example, if a
person is working in the municipal areas, he is going to clean the trenches. The trenches may not be
cleaned for a number of months. Without taking drinks, he cannot work. Everyday, he is engaged in the job
of cleaning the trenches. In some cases, due to formation of gases inside the trenches, they all die. We can
see reports in the newspapers that four persons died or five persons died. Also, they are addicted to
drinking. Without taking drinks, they are not able to attend the work. They are getting a meagre income.
They are appointed as municipal employees. They are appointed as Panchayat Union employees. They are



able to get only Rs.4,000 or Rs.5,000. With this salary, they are spoiling their entire life. They are not able
to educate their children. It is not possible for them. Is it possible for them to purchase good dresses or
good food for their poor children? It is not possible for them[m31].

Sir, in addition to providing insurance scheme, we have to think about their health also. I want to
submit that the practice of cleaning the human waste by humans has to be abolished. Even the Government
is taking so many steps to close this practice. But everywhere this is going on. We have to take effective
steps to see that nobody is involved in this job to clean the human waste. That is the first step that we have
to take and to help them. Also, with regard to their health, the males involved in this field are suffering
from so many diseases. We have to direct all the Government hospitals, municipal hospitals etc. to provide
free and good medicines and facilities for them. That is the first thing. Also, in the villages, as I have
already told you, the ladies are also involved in cleaning. That has to be stopped. If you see, every
morning, whether we wake up or not, at 5 0’ clock in the morning, those ladies who are involved in this
Safai profession are coming to the houses of the individuals and are cleaning the toilets and cleaning
everything. That has to be stopped once for all.

Also, with respect to the education of the children, it is a pathetic situation. The question is whether
those who are involved in this Safai activity are treated as SC or ST. It differs from State to State, taluka to
taluka and district to district. In my District in Tamil Nadu they are called as Kattunaickers. The
community is called Kattunaicker. If you go to Udumalpet, which is a part of Coimbatore district, the
students born to these parents are able to get their ST certificate. If you go to Erode, he cannot get it. If you
go to my district Dindigul, in the southern part of Dindigul those people who are involved in this Safai
profession are able to get the S.T. certificate. It is so in southern part of Dindigul. In the northern part we
are able to decide which community do they belong to — SC or ST or OBC or forward community. This is
the situation.

If these people undertake an agitation throughout the country for a week, please imagine what will
happen to the individual houses, what will happen to the bus stands and what will happen to the
Government offices. This is a community that is totally spoiling themselves and they are doing the
valuable service. But we are not even bothered to give them at least the community certificate. I would
request the hon. Ministers in the Ministry of Social Justice and Empowerment — they are very powerful —
to at least direct all the State Governments to give ST certificates to all the students born to these parents.
Let them at least educate their children for higher studies. They are able to afford the purchase of the books
or purchases of the dress or uniform for the children. The Government, the municipalities are able to give
them only Khaki shirt and Khaki knicker which is identified as a uniform of a Safai Karmachari
Economically, socially and also health-wise the Government of India as well as the State Governments
have to allocate necessary funds for their welfare. This Safai Karmahari Insurance Bill is a good Bill. I am
totally supporting it. It has clearly discussed the nature of duties of these Safai Karmacharis and how
insurance can be given. Not only that we should give them insurance but all the benefits must be given to
them.

These are my views.
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRIMATI SUBBULAKSHMI JAGADEESAN): Sir, I thank hon. Member, Shrimati Krishna Tirath who
introduced this Bill to bring forward the sufferings of Safai Karamcharis. Sir, I do agree with the views of
the hon. Members, but their living conditions are not as they were before[S33].

The people who are working as scavengers in municipalities and corporations come under the
category of Safai Karamcharis. We have the National Commission for Safai Karamcharis to look into their
needs and grievances. Sometimes, the Commission also guides the Government to implement some
welfare schemes for the Safai Karamcharis. We also have the Safai Karamcharis Finance and Development
Corporationto give financial assistance for them to switch over from their cleaning work. We are also
implementing pre-matric scholarship for the children of Safai Karamcharis.

Safai Karamcharis, being an approved vocation, is already covered under the Janshree Bima Yojana,
which is a social security group insurance scheme of the LIC. It has been reported by LIC that 44,331 Safai
Karamchariswere covered under this scheme during 2004-2005.

A number of hon. Members were also mentioning about the unorganised sector of Karamcharis.
The insurance needs of this particular group of workers, who are engaged in the unorganised sector, can
also be considered for coverage under the group insurance scheme offered by the public sector insurance
companies.

Apart from this, there is one scheme called the National Scheme for Liberation and Rehabilitation of
Scavengers. This scheme comes under the Ministry of Urban Development and Poverty Alleviation, and we are
doing the rehabilitation work in it with the help of the Safai Karamcharis Development Corporation.



Nowadays, they are following new mechanisms to clean the trenches, drainages and latrines. We
have already covered the Safai Karamcharisunder the Janshree Bima Yojana, and we have also covered the
unorganised sector under the group insurance scheme.

All the details and suggestions given by the hon. Members will be definitely looked into. Therefore, I would
request the hon. Member, Shrimati Krishna Tirath, to withdraw the Bill.
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SHRIMATI SUBBULAKSHMI JAGADEESAN : The Safai Karamcharisare also covered under all the
welfare schemes meant for the Scheduled Castes and Scheduled Tribes.
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I beg to move for leave to withdraw the Bill to provide for comprehensive and compulsory
insurance of Safai Karamcharis against any mishap connected with their work to give them economic
protection, safeguard their interests and for matters connected therewith.

MR. CHAIRMAN : The question is:

“That leave be granted to withdraw the Bill to provide for comprehensive and compulsory insurance
of Safai Karamcharis against any mishap connected with their work to give them economic
protection, safeguard their interests and for matters connected therewith.”

The motion was adopted.

SHRIMATI KRISHNA TIRATH : Sir, I withdraw the Bill.



